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;PR . PO L ] Dr. 5.C«Das learned Counsel appearing for

the fetitioher mentions f‘nat perhaps this Bench hase

no jurlsqlctl‘fl to entertain this applicationand
therefore, the petitionebm be permitted to withdraw the
same with permissionto file the case in the appropriate
forum, I have no objection .The ap;;.>lf,atib~s be returned

o the Petitioner or his counsel for being filed in

ct

the appropriate forum. One copy should be naintained

by the Registry. L
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Vice-Chairman




